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Stand out. List again on 
24.12.2002 for orders. 	 N 

Vice-Chairman 

None appears for the parties. 

Stand Out. List on 17.1.2003 for 
orders. 

Member 	 Vice-Chairman 
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i 
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• 	 30.1.2003 Present S The Honble Mr. Justice 
D.N. Chowdhury, 
Vice-Chairman, 

• 	 The Hon'ble Mr. S.K. 
Majra, Administrative 
Member. 

Put up the matter again 

on 3.3.2003 to enable the respondent 

to obtaine necessary instructions. 

on the matter. 

Member 	 Vice-Chairman 

mb 

PAO 

ç- L fr 

.18.3.2003 	Put tp again on 9.4.2003 enabling 

the respondents to obtain necessary 

instructiori on theu matter. 

Vice-Chairman 
bb 

9.4.2003 	Put up again on 21.4.2003 for 

further orders. 

Vice-Chairman 

mb 

9J' cjj 	Q-T 



C.P.64/2002 (O.A.224/2002) 
1:. 

2904.2003 	P.A.Deb Roy, learned Sr..G.S.C. 
appearing on behalf of the respondents 
stated in that in terris of the judgment 
and order passed by this Tribunal in O.A. 

• 	 224/2001 dated 19.9.2001, the respondents' 
took steps for implementation of the or 
der and as a matter of fact, the Ration 
Allowance was already disbursed in re*pe 

ct of Shri K.S.L.Naidu on 25.4.2003. In 
respect of other applicants the matter 
is under process and the Ration Allowance' 
will be disbursed shortly. In the Fax 
Message submitted by ,A.Deb Roy, it was 
informed that the delay in implementation 
of the order dated 19.962001 had occured, 

due to closure of AP Division and its re 
allocation in various units along the 
Indo Nepal Border under different DDOs. 

A copy of the Fax Message is placed 
on records. In view of the submissions 

C 	 made by 1.A.Deb Roy, learned Sr..G.S.C. 
the Contepipt Proceeding stands closed 

Vice-Chairman 

bb 
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(An application under section 19 of the 

Administrative Tribunal Act, 1981) 

Contempt Petition No....... of 2002 

IN O.A NO. 224 /2002 

p 

IN THE MATTER OF 
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An application for drawing 

an appropriate contempt 

proceeding under section 12 

of the contempt of Courts 

Act, 1971 for deliberate and 

willful violation of the 

judgement and order dated 

19th day of September, 2001 

passed by this Hon'ble 

Tribunal 	in 	O.A. 	No. 

p4(12001 directing the 

respondents to pay Ration 

Allowance including arrears 

amount within 90 days from 

the date of receipt of the 

order. 

-AND - 



I,  

/LLIrF: 

O.A. No.224/2001 

Sri K.L. Naidu and others. 

Applicants 

-Versus - 

Union of India and others. 

...Respondents 

IN THE MATTER OF 

Sri K. Shivashankar L. Naidu 

SIO Late K.L. Rao Naidu, 

Junior Accountant, Office of 

the Area Organiser, S.S.B. 

Khon s a, 

Distrcit - Tirap(A.P). 

Shri Gaurdas Haldar, 

SIO Sri D.D. Holdar, 

Assistant, Office of the 

Area Organiser, S.S.B., 

Khonsa, 

District - Tirap (A.P). 

Shri Prabin Bathakur, 

Sf0 Late R.K. Barthakur, 

tJ.D.C. Office of the Area 



Organiser, S.S.B, Khonsa, 

District- Tirap(A.P). 

iv. Shri Dharma Kanta Baruah, 

S/O Late K.M.. Baruah, 

U.D.C. Office of the Sub-

Area Organiser, S.S.B, Miao, 

District-  Changlang (A.P). 

V. Sri Kajol Mani Das, 

S/O/ Sri Gopendra Das, 

Steno-Ill, Office of the 

Sub-Area Organiser, S.S.B, 

Longding, District-Tirap 

(A.F) 

Sri Mehar Singh, 

S/O Sri U*rnesh Singh, 

Driver, Office of the Sub-

Area Organiser, S.S.B 1  Miao 

Dist- Changlang(A.P). 

Sri Naglan Singpho, 

S/O Sri M. Singpho, 

Group Leader , Office of the 

Sub-Area organizer, SS.B., 

Changlang, Dist- Changlang 

(A.P) 

Sri Nogdang Haisa 

S/O Sri T.Haisa, 

Group Leader, Office of the 
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Circle Organiser, S.B., 

Changlang, Dist- Changlang 

(A.P.). 

ix. Sri Alok Rajkumar, 

SIO Late Tosar Rajkumar, 

Group Leader, Office of the 

Sub-Area Organiser, S.S.B., 

Longding, Dist-  Tirap 

(AP). 

X. 	Sri E.Tutsa, 

SIO Sri Tutsa, Peon office 

of the Circle Organizer 

S.S.B. 

Dist- Changlang, (A.P). 

Sri Darbari Prasad, 

SIO Late Chuni Ram, 

Peon, Office of the Sub-Area 

Organiser, S.S.B. Longding, 

Dist - Tirap (A.P). 

Sri Tek Chand, 

SIO Sri M. Chand, 

Peon, Office of the Circle 

Organiser S.S.B. Lazu, 

Dist- Tirap (A.P). 

Sri Bir Chand, 

S/O Sri Phunchuk, 

Peon, Office of the Area 
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Organiser S.S.B. Khonsa, 

Dist-Tirap (A.P). 

xiv. Sri Puran Singh,m 

5/0 Sri Hari Singh, 

Driver, office of the Area 

Organiser, SS.B., Khonsa, 

Dist-Tirap (A. P). 

Petitioners. 

-Vs - 

Sri Kamal Pandey, 

Secretary, Ministry of Home, 

New Delhi. 

Sri V.K. Malik, 

Director General, S.S.B., 

Block-V, (East), ILK. Puram, 

New- Delhi-110066. 

Sri M.L. Choudhury, 

Divisional Organiser S.S.B., 

Arunachal Pradesh, Khating 

Hills, Itanagar (A.P). 

Respondents 
The humble petition of the petitioner. 
above named. 

MOST RESPECTFULLY SEEET 

1. 	That the petitionerhenin filed the above 

original applications against the illegal ) arbitrary 



inaction on the part of the respondents denying 

the petitioners to grant of the benefit of Ration 

Allowance as per their locations from the date of 

actual posting in various categorized stations 

including the payment of arrears on the strength of 

the notifications No. -27011/4/8€-EAII dated 

18.12.1987 and other subsequent orders. 

2. 	That the case of the petitioners as set 

out in the original application in brief is that 

they are all employees of S.S.B (Special Service 

Bureau) and entitled Ration Allowance admissible at 

Itanagar, Khonsa, Miao, Changlang, longding in 

Arunachal Pradesh for the period they rendered 

service in those station as those stations were 

categorized as 'B' and 'C' stations for the purpose 

of various concessions granted to the employees. 

Earlier to those some of the employees also moved 

an application being 0. A. No. 103/1990 which was 

disposed of and vide order dated 8.9.1999 this 

Hon'ble Tribunal directed the respondents to pay 

Ration Allowance and accordingly they have been 

paid. But, the petitioners have not been paid said 

allowance since they were not party to the 

proceeding before this Hon'ble Tribunal in O.A. No. 

103/1999
1)
OA 367/1999 and O.A. 47/2000 and similar 

other cases. Hence, the petitioners filed the above 

noted Original Application and this Hon'ble 

Tribunal was pleased to dispose,  of the said 

ju  
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1< 	 C., 

application on 19th day of September 2001 with a 

direction to the respondents to pay Ration 

Allowance to the petitioners with effect from the 

date the allowance became admissible to Arunachal 

•  Pradesh on the strength of the order dated 

8.11.1994 and subsequent orders extending payments 

of the allowance or from the date of their actual 

•  posting in Arunachal Pradesh, whichever is later. 

The respondents were also ordered to pay the arrear 

amount as admissible to each petitioner within 90 

days from the date of receipt of the order. 

The 	photocopy 	of 	the 

aforesaid Judgement and 

order date 19 th  Sep, 2001 is 

annexed herewith and marked 

as Arinexure-I. 

3. 	That, 	the petitioners 	furnished the 

certified copy of the aforesaid Tribunal's order 

dated 19th Sep, 2001 before the authority concerned 

which was received by the Divisional Organiser 

(Divisional Head Quarter,S.S.B, Arunachal Pradesh) 

in the months of October 2001 for onward 

submission. Accordingly, the said order was duly 

forwarded to the concerned authority for early 

compliance. 

4. 	That, the contemners did not initiate any 

action to comply with the direction of this Hon'ble 



J 

40 

Tribunal till date. Thereafter also the petitioner 

repeatedly approached. the contemners and reminded 

them to carry out the direction passed by this 

Hon'ble Tribunal. However, the conteinners showed 

total indifference and was reluctant to implement ,  

the order of this Hon'ble Tribunal. 

That the petitioner's states that this 

Hon'ble Tribunal in its order dated 19th  Sep 2001 

stipulated the direction passed by it shall be 

implemented within 3 months from the date of the 

receipt of the order. Though, the conteinners were 

furnished with the said judgement and order of this 

Hon'ble Tribunal as narrated above, they failed to 

implement the order passed by this I-Ion'ble Tribunal 

till date. Thus, the contemners by not complying 

with the direction of this Hon'ble Tribunal have 

shown total disregard to the sanctity attached to 

such direction and thereby lowered the dignity of 

this Hon'ble Tribunal. 

Kr 

That the petitioners respectfully state 

that the respondents have preferred an appeal 

against the aforesaid order date419.9.01 before the 

Hon'ble Gauhati High Court being numbered as 

No. 1541/2002 with an interim prayer to stay the 

operation of the aforesaid order. But vide order 

dated 13.03.2002 the Hon'ble t 	rejected the 

aforesaid prayer. The Petitioners also contested 

the appeal but pending for dispos. As such 2  the 



respondent authority is duty bound to comply with 

your Hon'ble Tribunalorder dated 19th  September, 

2001 passed in O.A. No. 224 of 2001. 

Photo copy of the aforesaid 

Hon'ble Court's order dated 

13.03.02 passed in W.P.C. 

Nol. 1541/2002 is annexed 

herewith and marked 

ANNEXIIJRE-2. 

That the petitioners states that the 

contemners are primarily responsible for 

implementing the direction contained in judgement 

and order dated 19.9.2001. But, they having to fail 

to carry out the same have rendered themselves 

liable for contempt of this Hon'ble Tribunal. 

Therefore, it is an appropriate case where this 

I-Ion'ble Tribunal shall draw up appropriate contempt 

proceeding against the contemners and would 

penaliSed them for such contempt. 

That this petition is filed bonafide and ..".'-

interest of justice. 

in the premises aforesaid, 

it is therefore humbly 

prayed that Your, Lordships 

may be pleased to consider 

what is stated above, issue 

notices to the contenmners 

• to show cause as to why a 

contempt proceeding shall 

not be drawn up against them 

e 



IN 

IP 

and 	after 	hearing 	the 

parties be pleased to draw 

up 	appropriate 	contempt 

proceeding against the 

contemners and/or to pass 

any other order/orders as 

Your Lordships may deem fi 

and proper. 

And for this act of kindness, the 

petitionerjas in duty bound shall every pray. 
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AFFIDAVIT 
\ 

I, Sri K.Shivashankar L.Naidu SIO Late 

K.L. Rao Naidu working as Junior Accountant in 

the office of the Area Organiser S.S.B. Khonsa, 

District- Tirap (A.P) do hereby solemnly affirmed 

a4 stated as follows: 

That, i am one of the petitionerin this 

instant case and as such I am well acquainted 

with the facts and circumstances of the case and 

I am authorised by the co-petitioners to swear of 

this affidavit on behalf of all and as such I am 

competent to swear this affidavits 

That, the Statements made in paragraphs 

No. ....................  ............. .. of the petition are true to 

the best of my knowledge; those made in 

paragraphs No being matters of record 

and the rest are my humble submissions before 

this Hon'hle Court. 

And J  sign this, affidavit on this 

day of trnber, 2002 at Guwahati. 

I DENT I Fl ED BY 	 L - A  V  
JbJ. 
ADVOCATE 	 DEPONENT 

Solemnly affirmed and declared 

before me by the deponent who is 

identified by Sri B.K. Boráh, 

Advocate on this 11th day of 

December, 2002 at Guwahati. 

tJ 	
X,,MA,LL! 

ALJFf'TI bHGN cOUY. 
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:; 	• 	Date of 6rder: . Th:s th19h 	of S.aptembek,2001•. 

	

. 	
. The Hon'ble t.r 	stiCè D .)4 Chàwd.htity.ViceCha1X1flafl. 

	

. 	 . 	 . 	

•t 	

: 	 ' 

	

I 	Shri K.shlvashankar L.NidU. and 13 others 	 ' 

	

: 

	
All the applicAnts are workthg in 

	

... 	
diferëflt capacities under the Area 	 . 

	

! 	 Organiser. S.S.B..krunaha1 Pradeah. 	. 	. Appiicaflts. 

	

. 	 ByJWocate s,'sri 	 c.i.pas 	 . 

	

: 	
. 	 . 

- 

Versus  

Union of ndia& ors. 	:. 	. , . kespondeflta.- 

BSri A.Dnb Roy.  

ORDER.1 - - 

CFIOWDHURY .(v.c) 

The applicants are 14 lin nwber ,  who are working in 

service Bureau (SSB for short) in Arunathal Special 
`Vk! 

 
0/ 	

•0 

and serving in ca.Og9ry '' 
and ç' stationS. 

f i 	TherieVaflCe raised in thiJ3 app1icatiOT and the cause 

fr 

, 	

, 
Ah 

oV tion are 4iiLt1ar natIre and accordingLy the apES1iCt8  
 

are alloWed to pusue the O.k. jointly under the proviBiOfl 

/ 	:. 	
/ 	•0 	 . 	 : . 

• 	 of RuLe 4(5) (a) of the Central Mnintative Irribunalni 

(procdtire) RuleS 1987. 

2. 	By order dated 8. 	
certain tatiOi* 11.1994 S in 

14runachal pradesh were classified as catgory a' and  
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tatiOfl8 for the purpOse oZ varioUS nçpssj0fl3 granted 

	

I 	
to the emp1OYee The ratiOn allowance is one of the 

I 	

benefits granted to such emplOee8. In this appliOati0fl the 

appliCafltS c1aifl the benefit Of Ration itowance on the 

strength of numerous decision0 of this EenCh which were 

0 	 0 	contd..2 
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O.A.103/1 

	

' 
rendered In C8S03 ljke S99 	 o on d•:.?,ed  

, 	 0 	 • . 	 . 

O.A.367/1999d18p0sed.of on 12.1.2000 i..rd OJ.47/2OOO 

I diaped oon 21.9.2000 ar4Si*i]3X other CaSe3. • 

: 	• 

 

3 . 
: 

Heard Kr a.choudhury. learned counsel for the appliCBflta 

ax1 also Mr A.Deb Roy9  J earned sr.C.o.S.0 for the responceflt5. 

	

Mr Deb Roy raised an objectiOQ to the oUect that ath 	' 

f 	 c0CSSiOfl was ot dsnias1b1e .to the . 
non exeCUtiVe persorne1 

::• 	
of the SSB. )&:ordiflg to ü ibRoy tts onceaSiOfl is  

admissible u.ptO the rankpf Field Ofiç• and not above  

.. 	The said objections rere 
overruledin e6r3ier decieiOnS. 

1 	 4. 	
Upon iearing t learned counael Lor the partiea an? 

02ideringthe materials on record tho respondents are 	• 

directed to pay Ration 110war!ce to t applicants with 

effect from the date tP aflobrance becate admissible 
to 

•Arunachal pradeah ónthestrelLith othe, order dated 8.11.1994 

I -  and subsequent orders exteddinc payment 'of the e  allowance or 

from the date of their actual 1  posting in Munachal pradesh. 

whichever ,  is later • The xatior 
aUoWefle including the artear 

- 	allOwance shall be paid to the appliCa 	witIin 90 day3  

Orr 
the date of receipt of tis order, tr 	
The applicatiOn is 

a3.lcMcd. Theo'ahall. iowever. be 

6 1  

4' 	, *)c1er as to c0ät8. 
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